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Second Ylocr,
Commnrcial Sompiex,
Indirenaqgar, ,
c t ot Petiti No.24 of 1995 FANGALORE -~ 560 0:30,
ontem etition No. o in i :
Daten: 24 APR 1995

APPLICANTS: gri.V.Raju,
v/s. |

RESPONDENTS: The Regional Director,ESIC,Bangalore
and others.

,To'

1. Sri.V.Narasimha Holla,Advocate,
‘No.317,12th-A-Main,Sixth 8lock,
Rajajinagar,Bangalore-560 0l0.

24 Sri.M. Pagpanna,Advocate,

No.99, Magadi Chord Road,
Vijayanagar, Bangalore—560040.
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Subwect - FoLwardlng copies of the Crders pass
Central Administrative Tribunal, Bangalnrn—38.
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Please find ‘enclosed her-with a copy of the Order/
Stav C*ner/ I~terim Order, passed by this Tribunal in the a“ovg'
mentlorod PPFllbathP( <) ¢n_17th Apri, 1995,
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Offnce Notes . Orders of Tribunal

Date’ |2-
&

(PKSIVC/ (TVR (A

APRIL 17,1995,

‘We arec told by the learned Standing

against our order in O.4.00.745 of 1991

and the Supreme Court nas also stayed

g Copy of the stay order is
“1in  the eircumstances this

conteuwpl petition is ordered to be ifilea.

-

Ine. petitioner is at liberty to [file
le¢ fresn contempt petition, if so cdvised
after the disposal of the ospecial Leave

»

Petition pending - before tne Supreme

.- b_ -
'_Court_,ﬁn-m«'&g.é' U LNy k\ J"'7

VICe-Ciaslfian,

iR
Offloe? ‘

trative Tribunaf
Bangalore Bench
Bangalore

Counsel tnat the department has. taken
1€p .

up the matter before the Supreme Court
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